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Mr. Speaker: The result of the 
division is as follows: 

th~ Hindu Marriage Act, 1955, be 
taken into consideration." 

Ayes 23; Noes 157. 
The motiOn is not carried by Q 

majority of the total membership of 
the HOUSe and by a majority of not 
Ie ... than two-thirds of the Members 
af the House present and voting. 
Therefore, it falls through. 

The motion was ne"atived. 

15040 1ll'I. 
HINDU MARRIAGE (AMENDMENT) 

BILL 
(Amendment of Section 13) 

8hrl D. C. Sharma, (Gurdupur): 
Sir, ! bell to move: 

"That the BiU further to amend 

I have also tabled certain amendments_ 
My first amendment is that on page I, 
line 1 01 the Bill, for "thirteenth 
year", we should substitute "flf!eenth 
year". 'l1his is of course. In the· 
Enacting Formula. My second amend-
ment is that on page I, line 4, for 
"1962", we should substitute "1964". 
My third amendment is that on page 
I, for lines 12 to 14, we should sub-
stitute "(JA) Either party to a mar-
riage, whether solemnised before or· 
II'lter the commencement of this Act, 
may also present a petition for the 
dissolution of the marriage by a 
decree of divorce on the ground 

Sir, I do not want to give a very 
long IIPIM!C!h, but I want to bring home 
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one or two points to the hon. Mem-
bers of this august House. My first 
point is this. The Hindu Law has 
been a very. very vast subject. M 
the Hindus have had many shaslras 80 
the Hindus have had many law-
glvers SO far as social polity is con-
cerned. Therefore, there has been no 
unitormity so far as Hindu Law is 
cen'cerned. whether with regard to 
prpperty or adoption or marriage or 
solemnisation of the marriage or dis-
solution of the marriage, et~. The 
map of Hindu Law. as I have said 
already, has been a very. very 
variaged map. 

15." hnI. 
[SHRI SANAVANE in the el.air J 

But there has also been anoU,er 
factor whiCh has been operative in 
Hindu society and amongst the law-
givers of Hindu society, I do not 
want to mention Ihe names of Yaj-
navalkya, Manu and all those great 
rishis who have adorned the pages of 
Indian history. I only want to sug-
gest one thing and that is thi.. that 
the Hindu religion, apart from its 
fundamentals, has shown rather a 
degree of adjustibility and flexibility. 
The Hindu religion, so tar as its social 
organisation is concerned, has been a 
religion muving with the times, 
adjusting il1!elf to new circumstances 
and changing under new pressures. 
In other words, Hindu religion and 
Hindu shastras have been dynamic. 
They have not shown any rigidity of 
approach or any unflexibility so far as 
the matter of acceptance goes. Every 
age has new social pressures and new 
social adjustments to ma.)Qe. Every 
age is confronted with new socia] 
forces, new economic trends and new 
changes sO far as the organisation and 
structure of the ~ociety is concerned. 
If J look back upOn the Hindu 
lIOCiety. F must say that we have under-
gone innumerable changes and most 
of thOSe changes have been for the 
better. They have enabled us to live 
in accordance with new circumstances 
and in accordance with new social 
motivations. But nowhere has the 

change been as rapid and kaleidosco-
pic as in the lwcnt:eth century. 
Twentieth century has been a centur1 
of cataclysmic changes. At one .troke 
we have emerged from the SCientific 
age into the technological age and. 
naturally. this' has been responsible 
for some of thl!' changes in the social 
structure °also. It was in view of 
these changing mores of SOCiety that 
the Hindu Code Bill was passed by 
this august House sometime back. 

I remember one foreign journali,t 
going to oUr late Prime Minister. Shri 
Jawaharlal Nehr,! and talking to him 
about some of the 1I00d things which 
he had done to this country. I do 
not want to go into those details. but 
nobody can deny that modern India 
in every respect bears the imprint 
0'1 his great personality. While that 
gentleman was talkinl about Five 
Year Plans. this thing and the other 
things, Pandit Nehru said that people 
had been very sensitive to what he 
had done in -the economic field and 
international field and al.o in the 
field of diplomacy. but there was one 
thing about whiCh he lelt very happy 
and that was about the social legisla-
tion lor whiCh he had been responsi-
ble. but very lew persons had taken 
note 01 that. I believe that the social 
legislation which was sponsored 
under his leadership is one of the 
great factors of Our me today. In 
that social legislation there is the 
UntouchaobiUty Offences Bill and 10 
many other things. There is also the 
Hindu Code Bill. Those 0'1 us who 
were Members of the HOUse at that 
time remember that so far as the 
Hindu Code Bill was concerned, it 
referred to three things. First is 
the sanctity of Hindu marriage. I do 
not think Our Government has done 
anything to vitiate that sanctity. It 
has tried to keep that sanctity intact. 
That sanctity which i. for us the 
heritage of our forefathers and 
ancestors has not been touched. The 
Hindu marriage is stili, by and large. 
a sacred covenant made before {he 
sacred fire. postulating IIdelity. That 
Is one thin,. 
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[Shri D. C. Sharma] 
Seeondly, there came a time when 

a Hindu coulud take as IIUlny wive .... 
he ""ailted. The right of Ii MU'llim 
was restricted, but the ri.ht of • 
HindU was urtreslrlcted. It was like 
China. Of course, in China the pos,-
tion wao iIluch worse than whBt we 
had. In China, one NlUld have a wMI. 
shipload of cencublit..... J IIlIt ilUre 
tht'y could practise it e"en now 
though they mar not o~nlr admit it 
in public. But. in O"lr country. we 
used to have the right for a Hindu to 
have Inore than one wife. If there is 

. anything today of Which I feel proud, 
it is this, that no" Hindu marriage 
is a mono,amous marriage. The 
principle of monogamy has been en-
shrined in the Indian Constitution, iit 
our Acts of Legislature; it is observed 
.by our courts of law and it is the 
prevailing practice all over IndIa. If 
nothing else, the Hindu Code Bill has 
made this thing po,,"ible, and I think 
it has very far-reaching efTect<. 

The third thing for which it was 
responsible was laying down the con-
ditions for the dissolution of marriage. 
'There was a time when we used to 
say that marriages are made in 
heaven. I can tell you that when 
once I went to an astrologer before 
I became a Member of the Lok Sabha, 
he told me that my mother was my 
mother in my previous life, that my 
'rath~r was my father in my previous 
life and my wife in this life had been 
my wife in my previous existence 
also. Now, that may or may not be 
true. But this kind of r""ling used 
to exist. 

Now, we are \;ivin. in " different 
age. Arthur Koest:ler h"" been dis-
cussing Japan in some of his articles; 
he says Japan i. full of contradictions. 
So is every country, so is every 
nation, he say.. On the one hand, 
.Japan is induustrialisea, westeml8ed 
and transistorised; on the other hand, 
it believes in various primitive things. 
We also have a predlll!et.ilin for getting 
w""ter"i.ed. We may deny it but 
in so rnany of our habit.! We are 
,ettin, westernilecl. Take, tor 

instance, the habit at tltklhg tea. I 
do ;,ot know whe{her it is a good 
habit or B had h~llIl, but I aeliuired 
it !rom the fiaIltte-land at my hoil. 
colil!ague, Professor Hire;' Mukerjee. 
I ha.d riever tllSted tea before I went 
to Bengal to stud, for my MAo class. 
Tea Is a symbol ot tlte westernlsatiatl 
01 so.,i~ty; It is a syinboi of the indus-
trialisation 01 society. We are having 
so milhy other ~hings. These things 
whieh We 8re e"perlel1dng these days 
are aloo leading to many more thing •. 
One bf those ihiitgs i. marriage. 

MlUTiage is the keystone of the 
social fabric of every country. It i~ 
the foundation on which our social 
structure stands. But marriage is 
also subject to many kinds of pres-
sures, social, econoinic, psychologic31 
and others. Could a gentleman or the 
18th cehlury talk of soCial pressures! 
Could a gentleman dt the 19th cen-
tury talk of social progress or p:-:iychu-
logical pressures? Psychology i. a 
new-born baby. But it has become 
very, very lusty. It has acquired the 
strength of a giant and it is over 
shadOWing whatever we do. Even 
today when We are talking about 
article 370 of OUr Constitution our 
Home Ministor referred to the Psycho_ 
logical aspeet at it. So, everything 
has a !)~ychological aspC'ct; marriage 
also is not free from that. It is in 
view of this that I have brought for· 
ward this BlII. 

Now, what dO I want? I wallt th,.t 
the right to apply 'for divorce on tho 
ground that cohabitation has no! 
been r~sum~d tot 8 spaCe of two yenrs 
or more after the passing of a decree 
for judicial 'Sp.paration, or on the 
ground that conjugal lite has nOL 
bl"en restored after the expiry or two 
years Or more trom the date at decree 
for restitutional or conjugal rillhts 
should be available. I want t" under-
line the next words, to both .the 
husband and the '9lite, as in such cases 
it is clear that the marriage has prov-
ed a compfete failure. There is, 
therLwfore, no justification for making 
the right available only to tile D,r!:o 
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who has obtained the decree in each 
"8!~. For instance, a husband gets a 
deeree for jlldlcial .,epar.tion and tloes 
not meet his wite in his home. Then 
Ihe decree becomes a ·farce. Or a 
wifl! tlMain!! il dtcr!!e tor judicial 
oeparation and kl!t~ the husband .t 
.. rms length, away from her. Even 
then II iii hot W8~lUIble. In tIli. 
.galitarian society whleh We 11011! 
building liP, I thlilk it should not be 
I"ft to one person, either the Wife 
Or the husband. til be the arbiter ei 
the other's destiny; both of them 
should be co-arbi tets. Both of tllem 
shDuld be placed all tltl! slime footinll; 
so lilr as the law I. ctlncerhed; both 
<:It them should .be put on par. so far 
as I"gal proceedings are concerned. 
Now the person in whose tavour the 
decree is giVen hR~ a whiP hand and 
the persOr! against whom the decree 
is given plays, I would say. the 
SeCond fiddle. I think obviously it i_ 
unjust. Apparently, It is unwork-
able. Quite honestly I would admit 
that it i. ~omething that is not to be 
permitted in society. Thert'fore. J 
say:-

16.00 hrs. 

"In section 13 of the Hindu 
Marria~ Act, 19l15.-

(i) in SUb-section (I) ,-

(a) the word "or" at the end 
ot clause (vii) shall be 
omitted; and 

tb) claus"" (viiI) and (I,.) 
shall be omitted; 

Hi) after sub-section (I). the 
following sub-section shall be 
inserted, namely:-

"(1A) Either the husband or 
the wife may also present 
a petition for the dissolu-
tion of his or her marriall" 
nv • decree of divorce on 
the tround-

both ot them are placed at par with 
each other-

"that there has been no 
resumption of cohabitation 

as between the partie. 16 
the marriage tor a period 
et two years Or upward_ 
after the passing of a decree 
lor jlldicial separatiDn ia 
a proceeding to which the)' 
were partic-sj or 

Lhat thE're has been no res-
titution of conjugal rights 
as between the parties to 
the marriage for a period ot 
twe :rears, Dr upwards atter 
the pas.ing of a decree toe 
restitution at C'Onjugal righto 
in a proceeding to which 
the), we"" parties"." 

At the same time, in order to avoid 
any hardship of whiCh I am aware 
and of which the Ministry of Law i. 
also aWate--I think, it is inuch more 
aware than 1 am-l haVe .il.id that 
either party to a marrIage, whp.ther 
solemnized before or after the com-
mencement of this Act, may aloo 
present a petition 'for the dissolutioD 
of the marrlag" by a decree oi 
divorce on the grounds soccified. That 
is to say, this Bill will haVe retras· 
pcctive effect. 

This Bill has been diSCUSSed U1 
books. There is a book. Hindu IAJ .. 
of Marrial/o-I do not want to read 
the whole of it-~d in that book 
also it has been said that this IS 
a very arbitrary clause. Then, an· 
other gentleman has also written a 
book on the Hindu Marriage Act and 
he has also supported me. HE' h .. 
.aid:-

"Withdrawal of society without 
reasonable CRUSoe gives rise to 
the action for rest.itution of ('on-
jugal rights. The essence of thl. 
action is that married persons 8l'e 
'bollrirl to live together. In spite 
of' such 8 dccrL"e the court cannot 
compel the respondent to llve 
together with the applicant!-

It canrMIt be an act at compulsIon; 
it h81 to be an act tree will ahd ~ 
will is lackinll in it. 
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[Shri D. C. Sharma] 

Then, there was a Hillh Court 
judgment in the Punjab in Kamlesh 
Kumari versus Kartar Chand 1962, 
Punjab 156, in which Mr. Justice 
A. N. Grover has thrown light on 
this subject obtaining in-Great Britain 
and India. So far as Great Britain 
is concerned:-

"Section 3 of the English Matr.-
monial Cause. Act; 1884 contain-
ed a provision to the effect that 
if the respondent shall fail to 
comply with a decree ~f the 
Court for restitution of conjugal 
rights such respondent shall 
thereupon be deemed to have been 
guilty 0'1 desertion without rea-
sonable cause, and a suit for 
judicial separation may be forth-
with instituted and when any 
husband, who has been guilty of 
desertion by failure on his part 
to comply with a decree for re-
stitution of conjugal rights has 
also been Iluilty of adultery, the 
wife may forthwith present a 
petition for dissolution of her 
marriage. Section 13 of th" En-
glish Matrimonial Causes Act, 1950 
makes a provisions for judicia:! 
separation by which a decree can 
be granted at the instance of 
",ither the husband or the wife on 
the ground of failure to comply 
with a doecree for restitution of 
conjugal rights." 

Therefore i'l I say that, I think, we 
are doing somethinll which will be 
in consonance with the provisions of 
the English Matrimonial Causes Act, 
I do not want to elaborate this point 
and do not want to read out the whole 
judgement of Mr, Justice A, N. Growr 
of the Punjab High Court; Dut I mu.t 
say that this Is somethin, to which, 
I am sure, the whole House will 
agree. 

Sir, 1 want to make all appp.al to 
the hon. Deputy MInister of Law and 
I hope my appeal will not fan on deaf 
ears. 

The Deputy MIDlster I. the Minis-
try of Law (Shrllaputha Rao): My 
ears are not deaf. 

Shri Man Sinh P. Pat..l (Mehsana): 
He is clearing his ears. 

Shrl D. C. Sharma: I want to re-
quest him to accept this Bill, to deal 
with this Bill tenderly, gently and 
sympathetically, to deal wi1Jh this 
Bill in such a way that he accepts it. 
This thing has been before the public 
for such a long time. So many news-
papers have commented upon it. Even 
the Swatantra newspaper of Delhi, 
the Ifindustan Times, has been in 
favour of it at one time or another. 
So, the progressive newspapers of 
India and also the Swatantra daily 
of India, the Hindustan Times, 1 
think, are not averse to a Bill of this 
kind. 1, therefore, move that this Bill 
be taken into consideration. 

Mr. Chalrman: Motion moved; 

"That the Bill further to amend 
the Hindu Marriage Act, 1955, be 
taken into consideration," .... , 

Shri Ma. Sinh P. Pat..l: Mr. Chair-
man, I support the amendin~ Bill of' 
my hon. friend. The history of the 
law of divorce in this country is a 
long one. It appears that in the last 
codification of the Hindu Marriage 
Act, as it has been drafted, in secti')n 
13 there is some anomaly where even 
though the marriage is declared to be 
a failure by a particular act and con-
duct of both the parties, thp. remedy 
can never be enjoyed by either of the 
parties, specially by the r ggrieved 
party, without the consent of the per-
son who has done the grieving part of 
it. 

Let us read the original section 13 
of the Hindu Marriage Act. 'fhere 
are about nine clauses whereby the 
dissolution of a marriage can be avail-
ed of, Looking to sub-clauses (i) to' 
(vii) one finds that if there is an 
action on one of the sides, the remedy 
can be availed of by the other aide 
without ,oin, through the numerOU6 
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difficulties; but as far as clauses (viii) 
and (ix) are concerned, the foilure 
may be from both the sides, even then 
t)te remedy available is only to the 
person who has initiated the proceed-
ings of judicial separation. But even 
'I!hough a dissolution has been declar-
ed or a judicial separation has been 
.given, when the party who Initiated 
the proceedings does not want to avail 
of a divorce later on, the other purty 
has also to wait for a number af yesrs. 

N ow there are incidents in society 
when, after obtaining the judicial 
separation, the person, who has avail-
ed of this opportunity of proceeding 
in a civil court and has obtained 
judicial separation, has not taken re-
course for two years to any opportu-
nity available to him by joining into 
a marriage, and starts a different life 
taking another partner. It may be un-
official, in an illegal manner. But the 
second partner also !has to take the 
same recourse. 

So I see the point of thp am~nd­
ment brought forward by my han. 
friend Shri D. C. Shanna. The only 
.change suggested is that when there 
is an erring party who himself or her-
sell takes reCOurse to judicial proceed-
ings. that party can avail "f it even if 
the second party has not joined-up 
to clause (vii). But where there is a 
fault on both sides, tihat is, when there 
is a decree got by one porty and he 
is not fulfilling that decree by the 
action of the other party also, the 
remedy should be available to both 
>lides. 

If, once happy married liIe is not 
successful, litigation is started in a 
court of law, judicial separations are 
being ohtained. Then, in a number of 
years, call it either by repentance, or 
by some goodwill prevailing on either 
side, by act of man or by act ot God 
or of society, it they come together, 
it is all right. Their life can change. 
But if by misfortune nothing 0: that 
sort happens, it may be not by the 
fault of one party, but by the fault of 
both the parties; then, simply because 
the or'iginal proceedings were &vailed 

of by one party, the remedy should 
not neces.sarily be available to only 
one party: it should be available to 
both parties. And if lakl' on the 
original party wants to harm or hurt 
the normal life. of the other party, the 
remedy should be available, to the 
other party. 

Therefore, !!he spirit of the original 
Act is being put in a betler form and 
there may not be any legal lacuna. I 
endorse the pt!Yciple behind the 
amendment and I support the Bill. 

Shrimatl Yaahoda Reddy (Kurnool): 
Sir, there is nothing much to say on 
the Bill that Mr.· Sharma has brought 
forward except to say that the hon. 
Minister will have absolutely no 
difficulty in accepting it. The fram"rs 
of the Hindu Marriage Code provided 
for a divorce with all good intentions. 
If the husband and wife cannot pull 
together, they have given a right to 
either party to ask far dissolution of 
the marriage. If by any chance the 
parties could come together and make 
a success of the marriage. well and 
good. But if it cannot be :lone-it is 
no matter whether the husband or the 
wife went to the court-if it has been 
proved a failure, I think the law should 
be IIIIch that the party who got the 
original decree, whether it was the 
husband or the wife, should not be 
the dictator after two years. The 
other party should also be given the 
riglht. Once it is proved a failure, 
there is no meaning in making the 
other party wait. So in all fairness 
this Bill should be accepted, and we 
congratulate Mr. Sharma on having 
brought it before the House. 
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'llfil''til< ~f'fl ~ q,if;;r 'lil-m ~ 
pq ~ flfT ~t--'JjVIf ~T f1r.riJT iflfi:it I 
lI'mlf ~ffi m:;;rrlil' IJI<:J f1R1q'i it 
~r.f) i ) 'R'I'i iii! If;! TJ m!Tilif"{ f1f"IT 
fili ;;r<r ff"if<'f {ififT '\RliI' O;:! orrif f~ 
" oil'! {~' if ~ rio fi!;, ~ it 
~'I11 1fT iror ;flit '1ft l'f~l'Tl'I'ifT if ir, 
ifrilifl~ ~ ;;rf'i, in,,", ~ 
{I!' 1Jr.r>f1 it f'fiT ~,. ~I ~ rmr I 

~rortfili ll'f'fl i'iT lfa'l'l iii! {1f i'r~'fT 'lIT 
<r.r", i!r ilil:C 'If! 11:r ~. ~if m;;r 'l'T 
mf1.fl1r ~m .'IT'd lffli"ITq ~. or! 
"{!l' i'r,!ifT it; ilin:ut iIi'~ 'f;1 fvrilif"{ it! 
~f ~ I 

m'l or~ ~ f~ lII'iI' 'l'T IJlIT'f it 
'JiJ ,tm- 1f.mr~~. f;;rif iii! f.ffl'l ~ 
~ fuTq-i iff qrnr.r,~ ~ I {1Jf\:tit 
Wf!n: lI"f( ;p;rl t. fiI; or .. I{'!r WlI'l1ff 
Ifllf ~T 1Ifr. ~--'1fiI '1ft lII'n- ~-

~ ~ it; foI~ lIi,t lrl~ 
(!aT t, !I'! I"~ fi'~ it; f.Iv: l{1mr 
fl{;;il{ m '1ft Ifflt IffI1lrvr if~ ~r 
t I ~;;rr IIfi ~ ~ f.!; 9'11 iI'\, l(or-
mlf ~T .lI'iW ;ffQ fiamr 
~;fft t, \lIflI;;r.~ m~ ~ 
'ffT'f ~m-lI'~n: iQ) '1.:(1) t!itt ~ ,t ""' WffIT ~ lII'I'tnt ~T l!i'( 

~thl 

~f~imifi(ff1~~'lf'if ~ 
~n: lin: 'ffi' Wtf it ffill!-~ 
lin' ~if ~ flInir t, ,,) ~ it {It 
lrW 'fn ~ l.i{it tIT "R'11f t. 
W -iif) t, ~mfr t ~);: {IJ f\;rit 
~if) ~T lIir If''<; ~lI'iIi f<TTlfn,;r,l. 
mn- 'ifTrlilt, 0Tf ... ~ 'liTi\:or qf<~ ;ror 
;;rm; ~"il: 'IIi( or'I'If ~ IJT>i if 'i!: 
rit <11fT d'if'lir 1fM£ ~ ~t 
;;rrlt, iJt :0;; 'Ii'! IIf1'I1T Wi{ 'fn 'Cj'iifT 

rolflftil; ma'~Tl., "'~ ,r;~, 
ft:ror fi I 
Shri JacanOla Rao: I congratulat .. 

my hon. friend Shri D. C. Sh~rll1a on 
his having brought forward this Bill. 
1 am also glad that the two Members 
who have taken part in the debate, 
both of them lady Member~ hav~ also 
supported the Bill. rt IS true that 
Hindu law never recotrnised divorce 
unleas it was allowed bf cus\Om. 
L" ter, it was made statutory by intro-
ducing section 18 in the Hindu Marri-
age Act, 195~. The Hindu law proceed-
ed on the basis that marriage should 
continue, and it was more than a con-
tract and it wa. a sacrament, and 
every opportunity should be gi,'en to 
the parties to COme tOllether and 
sink their differences. 

Sllb-sections (8) and (II) of section 
13 of the parent Act have given the 
right to the person wlho obtains a 
decree either for restituion of conjugal 
rjght. or for judicial sepafation to 
obtain a divorce after a perIod oJ two 
years or more ior nOI\-QOI!lPliance. It 
""as not the decF~e'Qolder that was 
required to execut., the decree; it was , 
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f'll' the re~nden' or tho juclsm~nt­
dellt,!r to compli witl! it. )'illt it has 
come to the notice of Govenu~ellt that 
there are cases where Ihe husband 
havillg pl:>t.amll\ ~ Ii~ either for 
restitution of conjugal riAAts or for 
judicial separation, even though two 
years or more have passed, qever 
pursued it by fIlinc a petition for 
divorce, the result being that the 
very object of the Act, namely to give 
locus pGenitenuae to the parties to 
rome t ~gether is d~fellte". He would 
not IIle a petition for divorce, and the 
1:"if, !tas nil rillht to file a petition for 
divorce, and the result has been that 
the marriage must be deemeci to be 
contlnuinjf 'all aiollll: and ii is not open 
t19 the woman to marry alai.,. It is 
really a hardship tor the woman. So 
many cases of thIs type have come up, 
and Government have also been feel-
ing that this hardship should' be re-
moved. 

In I!IIIB a similar 15i11 was brought 
forward ,by Shri Barlingay in the 
Rajya Sabha, but somehow or other 
that Bill lapsed. My hon. frienel ShTi 
D. C. Shanna has taken up Ille thread 
andlntroduced tIIio Bill in 11162. 'The 
object of the Bill is laudable. 

Dr. M. S. Alley (Nagpur): The hon. 
Minister ha. said that ty.ro ladies have 
expressed their opinion. On behalf of 
the /lentlemen Members of ~he House, 
may I say that thell' are also in agree-
ment with the object of Ihe ~ill? 

Silri Ja"~1\ tMe: My hon. friend 
Shri D. C. Shanna represent. Ibe male 
Members, w:b.ile the two hem. Members 
who took Pllrt In the debate were re-
presenting the lady Membe... The,)'e-
fore, I take it that both mak as well 
as female Members are In ,greement 
with the object of the Bill. 

Mr. Cbalrman: But Dr. M. S. Aney 
had not asked for an oppnrtunlty to 
express hIs feelings on this ~ill. 

Shflmati Yuhoda Reddy: He haa 
sajd that In one 8I!llte!lce now. 

Shrl Japnatha Rao: The object of 
the Bill ill very laudable, and Govern-
ment see no reason to oppos~ the Bill. 

I accept it witla plauure, with the 
amendments moved or given notice 
by the hon. Mov~r. 

Mr. PhfInAaa: f ahall put Ihe con-
sideration molion to vote now. '. . . 

j;!PI ",.1 V'" &a-.tIt (floshan-
lI1'bad!: o()q a lIOillt of order. The 
mea.ure is very welcome, but I sup-
po .. that it i. a salutary rule of parlia-
mentary practice all over the world 
that no measufll, howelle~ I/Oad or 
Ilowaver bael it J may be, should he 
adopied by the "ouse withll\lt at leost 
the quorum being present. 

Shrl D. C. ~"a~1 The Government 
of India Bill was passed by the House 
of Commons with only 17 Members 
presellt. It is there on record. And 
yet my hon. friend is alway. raising 
this point. 

ShTI Ranga (Chittoor): We are all 
,1oing to support the hon. Member. 
So, Why should he be wOI'rieel? 

Mr. Chairman: All ri3i1t. let the 
bell pe runll-Evell atter the ftrst bell, 
there Is no quorum. So, I order that 
the bell b. Funl! for a sec,1nd time-
ND¥', there is quOfl!Ill anel I shall 
put the consjderMjcm mo"on to vote. 
But before that, r would like to know 
whether Shri D. C. Sharma wants to 
reply. 

Shn D. C. Surma: I only wRnt to 
thank the hon. Deputy-¥inlst .. r of' 
Law for having accepted ~his Bill. I 
hope that hi. generolity will contmue 
to be showered on me and on the 
other Members in the fUtur~ also. 

IIfr. ChI\lrman: The question is: 
"That the Bill further to amend 

the Hindu-Marriage Act. 1955. be 
taken into consideration .... 

Tfle motion was adopted. 
Mr. Chairman: We s!lall now take 

up the clauses. First, we shall tnke 
up clause 2. 
m.- •. -(Amendme,,' of Section 13, 

Mr. ChIIlnnaa: There I. an ~nd­
merit to this clause by Shri 0. C. 
Sharma. r think the han. ~inistcr i. 
accepting It. 
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Shrl lalDAiha Bao: Yes, I am accept-
ing it. 

Amendment made: 
Page I, fa. lines 12 to 14 substitt,tc-

"OA) Either party to a marri-
age, whether solemnized before or 
~fter the commencement of this 
Act, may also present .. petition 
for the dissolution of the ma,·r;· 
age by a decree of divorc~ on the 
ground ......... (3) 

~Sh.i D. C. Sharma) 
Mr. Chairman: The question is: 

"That clause 2, as olmended, 
stand part of thEi Bill." 

The motion wa.. adopted. 
-Clause 2, as amended. was added to 

the Bill. 
Clause 1- (Short Title) 

Amendment made: 

Page 1. line 4,-foT "1962" substi-
:tute "1964". (2). 

(Sh.i D. C. Sharma) 
Mr. Chairman: The question is: 

"That clause I, as amended, 
stand part of the Bill. 

The motion was adopted. 

-Cla"'e I. as amended. was added to 
the Bill. 

Enacting Formul" 

Amendment made: 

Page 1. line I,-foT "Thirteenth 
Year" suh:ditute "Fifteenth Year". (1) 

(Shri D. C. Sharma) 

Mr. Chall'Dlall: The quesbon Is: 

"That the Enacting Formula, as 
amended, stand part of the Bill." 

The motion was adopted. 
The Bnacting Formula. as amended, 

was added to the Bill. 

The Title was added to the Bill. 
~hrl D. C. Sharma: I beg to move, 

"That the Bill. as amended. be 
passed". 

Mr. Chairman: The question is: 
"That the Bill, as amended, be 

passed". 

The motion was adopted. 

16.35 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL 

(Amendment ot sec. 7) 

Shrl D. C. Sharma (Gurdaspur): 
beg to move: 

"That the Bill further to amend 
the Representation of the People 
Act. 1951, be taken into considera-
tion". 

This is a harmless and non-contro-
versial Bill. It is a Bill which is in 
conformity with the sentimpnts of the 
majority of the people of India. 

Shrl Ranga: There i. no quorum. 

Mr. Chalrmall: The bell is being 
rung-Now There is quorum. He may 
continue. 

Shrl D. C. Sharma: As I was suying, 
tihis is a very non-controversial and 
harmless Bill. When passed into 
law. this Bill will be called the Re-
presentation of the People (Amend-
men t) Act. Of course, necessary 
amendments to clause 1 t.o change 
it from '1962' to '1964' and to the Enact-
ing Formula to change it from 
'Thirteenth Year' to 'Fifteenth year", 
will be tabled in due course. 

Shri Kanp (Chittoor): There is no 
quorum. Sir. It seems we deceived 
ourselves. 

Mr. Chairman: rs he challenJ';ing 
quorum? 

Shri Ranp: Yes. 

Sbrt D. C. Sharma: I have already 
moved the motion for consideration. 

Mr. Chairman: The bell is tieing 
rung. 




